5§33  Matters under AGRAHAYANA 24, 1900 (SAKA)

Over the last few manths all Officers
of the Hindustan Aeronautics Ltd.,
Bharat Electronics, HMT, Indian Tele=
phone Industries and Hindustan Ma-
ching Topls, situated in Bangalore and
represented by the Officers’ Associa-
tion, representing 10,000 officers have
been urging, appealing, pleading &and
praying for their reasonable pay re-
vision which is already unduly de-
layed, by way of clearing alarming
anomalies as compared (o the pay
scales of workers in public scctor con-
cerns, which hag resulted in a loss of
as much as Rs. 300 to 400 in their
salaries per month.

Their appeals have fallen on deaf
ears and resulted instead in undue
harassment. For instance, the Mana-
ging Director of the Bangalore c¢om-
plex even went to the extent of
refusing the usual Deepavali advance
which was due for payment on
29.10.1978, to those officers who had
gone on mass leave to bring their
grievances to the notice of the autho-
rities. Later he inflicted penal de-
duction of 4 days' salary. This has
been done only in the Hindustan
Aeronautics and in none ot the other
concerns listed above.

The latest position is most sericwus.
Charge sheetg have been issued and
office-bearers of the Assoclation sus-
pended. This cannot help ip settling
the issues.

The demands of the officers are:—
1. Negotiated pay revision.

2. Restoration of facilities to the
assocjation which have bLeen with-
drawn.

3. Stoppage of harassment victimi-
sation and terrorisation of officers es-
pecially in the engineering division.

4. Reinstatement of officers thrown
out of job during the emergency.

Labour Minister, will please note
that this was during the emergency.

5. Revision of frustrating promotion
Policy. -

Rule 377 534

6. Encouragement of indigenously

* designed aircraft, aeroengines ang ac-

cessories to save the nation from de-
pendence on foreign countiries.

1 hope the Minister of Defence and
other employing ministerg will take
urgent note of the demands of the
officers’ association and take the
requisite steps to sit down and discuss
their problems and demands with
them—thig is the expectad action from
any Government which claimg to
function democratically and in the
interests of all sections of {iae people.
Bureaucratic attitudes hava to be
abandoned once and for all.

The immediate step I would demand
of the Minister is the withdrawal of
suspension orders apainst the office-
bearers of the association and the
withdrawa] of charge sheets against
the other office-bearers and opening
of talks with the Officers’ Association
in relation to their demandas.

{v) REPORTED NON-AVAILABILITY o
SOFT COKE AND KEROSENE OIL IN
HIMACHAL PRADESH
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